CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH

OA No.1640/2001
New Delhi, this the 27th day of September 2001

HON’BLE MR. JUSTICE ASHOK AGARWAL, CHAIRMAN
HON’BLE MR. M.P. SINGH, MEMBER (A)

j . FePaape, R | i | SN
Shri Kaushal Kisho Ce
A = - R A T o Y om T
Machinist H.S. UI-LI,
R Al AN, PR < vy vy PN M. j rLi SR R Tl om = = o o o wny
UIYice 01 WOoOTrKSnop sieciricai Bngineer,
i [P By S, | I . T
Northern Railwa 3
TN = == TN o oo e S
vaya mbas3Sti;
~ 711 2 A e B
Delhi. s s s Applicant
{f T A Jo- ~+r Q- T QO Mo 3 am o~ Y
{by Advocate: Ghri B.S. mainee
VERGSUS
T MAT kil TNT
UNION OF INDIA
¥T »
THROUGH:
b k S P - PR —
L, The General Manager,
AT A | b T
Northern naiiway,
Baroda House,
s P B
New Delhi.
L] — Tk - T -~ e P ~
2 The Chief Electrical Engineer,
Tom o T o PR (R
Northern Rail ay ;s
T~ —~ IV~ oy 2
Baroda House 3
AT ~ =7 B2 Yo I S
NEW UEiill.
o~ L 7PN NEDE N i S s T am e
3. The Wor S0P Electrical Engineer,
PR T vy k% 2P [O——.
Northern Railway,
Daya Basti,
AT o v —~ - frony =~ 4
New Delhi. .+« Respondents
fno. O . «Q Y
\Ey Advuuate. Shri B.S. Jdlh}
A
ORDER (ORAL)
- 3 (Y 2 .
By Shri M.P. Singh:
- - = e o . I'a) - - e e .~ - - 4
B f.l.llllg the prt:b'\:'ut UA, the appl_LL;d, it has bOUghu
A3 o 2 oy Lo oy MO 4 - = v mme po -~ A~ P Ry ~
direction rox Juasning e meugued oraers dated
T0 (s} = e A 1 i~ ann -— == j T - — -~
1.12.1988 ana 15.5.2001 passed o] the HOTkShup
TV oo ~ 1 Tiom o = am o v mm AT ~ 4 .~ | R - = . - =~
Lieoricad BNgineer, NOTTNerit naiiway, Delhi and alsa

sought further direction to the respondents to act in a
A S e =) Voo S o = ~ - T e e me e —~ — P [ pga P
Ati0nas, ¢u5ibal and lugal manner before advc”Scly




[} ey oz £ -

2. Brief facts
PR, R N — [
appiicant wWas appo
mi, . o~ L o~ T .
nercafter ne was
70 o 1000 PRI | ¥ o R B W
268.12.1889 ana rurcwn

had been shown at

Machinists. In the
Farkash Pandey had
Parkash Pandey was
Gr.-I on 20.6.19897.
list dated 15.2.189
been shown at 81.

or promotion o

P TP SR | -~ ~
promoted to the

T omcrm m P < am —~
However, in the

Ol s Taowma: ITO
Il Shri Ramu \ho

et Singh, (HS Gr

sting him  that hi

inist on 25.1.1994,

ity list Shri Vijay
No.1l. Shri Vijay
post of Machinist

impugned seniority

the applicant has
1

Gr.II/Blacksmith)

.I1/Carpenter) who
at 51. No.l and 2

H5 Gr.II Machinist
to +the applicant

t for promotion to

om J31.7.2001. The

dated

=
1]

L]
ct
=
(1]
El
1]
]
18}
¢¢]
H
[«]
}-b
(as
fosind
(1]

of the applicant
respondents wvide

y Tiled the present




o5
[
o
[(]
L]
M
1
T
C
o]
@
m
o]
ct
(]
}..l .
=i
ct
i
f¢r]
}.l -
4
-
m
]
[
«
ol
ot}
<
(1]
0]
ct
jail
ct
10
£
ct
o
o
ct

»
'—-l
1)
(1]
jol
o
]
'_J
O
fos
(4]
C
F-b
ck
ol
jon
o
m
=

L]
'...-J
@]

o<}
()
0]
(1]
'.J
1]
<3
ct
ot

]
L]
=u]
o
j=n
l_..l
=3
joi]

|

there may be some avenues/ channels o

regquest was considered and it was decided by the

competent authority, i.e.; Respondent No.l +to merge

first nine cadres consisting of 13 posts into one cadre.

Simultaneously, it was also decided to merge 5 posts of
'R

51. No.10 & 11 into emother cadre? According to the

respondents, the post of MCM belongs to the Carpenter

cadre, If the cadre of Carpenter is not merged with the

applicant. their dates of appointment and dates o
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Promocion are as under: -

Name & Desig. D.0.B DOP DOFP DOP
1. Sh. Ramu 2.5.73 1.8.78 13.6.84 12.5.86
13/Blacksmith
2. 5h. Gurmeet Singh 1.12.73 1.8.78 1.1.87 1.12.83
HS/Carpenter
3. Kaushal Kishore 26.11.79 23.6.83 28.12.89%9 25.1.94
{applicant)
HS5/Machinist
From +the above position, it would be ohserved that the
seniority of the applicant has been fixed correctly as
he is junior to both, namely, Shri Ramu and Shri Gurmeet




5. During the course of the arguments, learned
counsel for the applicant stated that respondents have
merged first nine cadres into one single cadre and have
issued a seniority 1list consisting of 13 staff.
Moreover, +the cadres at 51.No.10 and 11 have both been
merged in the cadre of Machinist although these could be
merged with cadre of Testing Section which comprises of
only 10 persons. According to him, the aforesaid merger
of 5 posts of MCM with 13 posts of Blacksmith and
Hammerman is not justifiable. After merger of aforesaid
5 posts with 13 posts, the total sanction strength has
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8. In view of the above position, we do not find any
merit in the present OA. The present OA is deviod of

merit and the same is, accordingly, dismissed.

(M.P. SINGH)
MEMBER(A)




